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The 5" March 2019
No.—117ofdo=To—31dhTaH1—07 / 2018—329/UD&HD/Patna—The  request of  Building

Construction Department, Government of Bihar, to relax the restrictions effective under Byelaw
22(1) with regard to the construction of Multipurpose Building in the Proposed Redevelopment
Scheme of Bihar Judicial Academy, Gai Ghat (Old permises) and construction of New Building in
the Proposed Redevelopment Scheme of Patna Collectorate Building Premises under Byelaws -
88 was considered in the light of provisions of Patna Master Plan - 2031, Notification no. 2458
dated 07.10.2016 of Ministry of Water Resources, River Development and Ganga Rejuvenation and
Provisions Buidling Byelaws. In the light of provisions made in clause - 5.4.6 (Special Area) of
Patna Master Plan - 2031 for Development or Redevelopment of Government Projects; informations
received from the Water Resources Department, Government of Bihar that the proposed site does
not fall in active flood plain as per clause 3(l) of Notification no. 2458 dated 07.10.2016 of Ministry
of Water Resources, River Development and Ganga Rejuvenation and the opinion of the Water
Resources Department, Government of Bihar with regard to amendment in provisions of Byelaws 22
[Construction near River Front] of Development Control Regulations of Patna Master Plan 2031,
(Bihar Buidling Byelaws, 2014), the restriction effective on construction of the Proposed
Multipurpose Building in the Premises of Bihar Judicial Academy, Gai Ghat (Old premises) and
construction of New Building for redevelopment of Patna Collectorate Premises, within 200 meters
from the River Ganga effective under Byelaw 22(1) is hereby relaxed under the provisions made in
Byelaws-88 [Relaxation and Modification by the Government] to the extent that the proposed
buildings in both the premises may be constructed after leaving a distance of 15 meter in South
(towards countryside) from Patna Protection wall. All other provisions of the Bihar Building
Byelaws, 2014 shall remain effective as before.

By order of the Governor of Bihar
CHAITANYA PRASAD,
Principal Secretary.
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